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(a) whether there ig any proposal
under Government’s consideration to
replace the Law Commission by an
Experi Committee on judicial reforms;
and

(b) if so, by when?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHIV SHANKAR): (a) and
(b) There is no proposal at pregent
under the consideration of the Gov-
ernment tg replace the Law Commis-
sion by any other body. However,
the question of appointing a Special
Committee to examine the working
of the justice system in all ity as-
pecty is being considered.
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SHRI SUNDER SINGH
BHANDARI:

1+{ JEnglish translation.

[17 MAR. 1980 ]

to Questions 54

SHRI JAGDISH PRASAD
MATHUR:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS hg pleased
to state:

(a) whether Government propose to
set up a three-member Committee for
reforming the judicial system;

(b) if go, what are the detailg there-
of; and

(c) whether Government contem-
plate any interim action for the dis-
posal of pending cases which are
piling up in the High Courts and the
Supreme Court; if so, what are the
details in this regard?]}
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+{THE MINISTER OF LAW, JUS-
TICF AND COMPANY AFFAIRS
(SHRI SHIV SHANKAR). (a) and
(b) A proposal to sef Ug a Committee
to go into the question of Judical Re-
forms is unde” the consideration of
Government,

(¢) In the meantime the recommen-
dations made by the Law Commission
in itg 79th Report (a copy of which
has been laid gn the Table of the
House) regarding arrears in High
Courts are being examined. Certain
measureg taken in the recent past for
expediting caseg in the Supreme ColUlt
are listed in the statement attached.

Satement

The following measures for
diting cases have been taken:—

expe-

(i) The Judge strength sanctioned
for the Supreme Court has been rais-
ed from 13 tn 17 (excluding the Chief
Justice of India) with effect from the
31st December, 1977 by amending the
Supreme Court (Num}ier of Judges)
Act, 1956, ‘

(i) The Supreme Couirt Rules have
been amended to vest mor s powerg in
the Registrar ang Judgey in Chamberg
so that the time of the court ig not
wasted in petty miscellaneous matters.

Other amendments have alsp been
made jn the Ruleg for ensuring ex-
pedition, .

(iii}) The Supreme Court have inti-
mated that—

(a) caseg involving a common
question are being grouped together
by the Supreme Court so that ith
one judgment the whele group is
disposed of.

(b) the final list of pending matters
ig always under review of the
Hon'ble Chief Justice of India and
special Benches are constituted to
dispose of old and peading matters.

(c) the Supreme Court Rules
were revised in 1966 and the job
of printing of appeal recordy which
way being dome previously by the
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High Courts, wag taken over by the

Registry with a view to speedy
Cisposal of cases. In several
matters, the court dispenses with

the printing of appeal record and
directs hearing of appeals on
Special Leave Paper Books, and in
urgent matterg fixes a date for an
early hearing of the appeals

(d) 7 Benches sit to dispose of
miscellaneous matlerg cn Mondays
and on other daye all the Courts
take up miscellaneoug matters s
well as regular matiers. Thg num-
ber of Benches to hear regular
matters has also been increased.}
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326 SHRI HARI SHANKAR
BHABHRA.

SHRI SUNDLR SINGH
BHANDARI:

[ ] English tranzlation

{17 MAR. 1980}

to Questions <8

SHRI JAGDISI{ PRASAD
MATHUR:

L

Will the Minister of ENERGY,
IRRIGATION AND COAL be pleased
to state:

(a) the names of the {hermal power
stations ang the diese], atomic and
hydro-electiic power generaling cem-
tres run by Government; -

(b) the installed power generation
capacity and percentage of actual
power generation in each of these
power gtations: and

(c) the reasons for low power gene-
ration in respect of those power sta-
tions which are generaling less than
fifty per cent of their installed capa-
city and the action being taken to im-
prove their efficiency?]
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